OPEN COURT

CENTRAL ADVMINISTRATIVE TRIBUNAL
ALIAHABAD BENGH, ALIAUABAD.

CIRCUIT SITTING AT UTTARANCHAL (NAINITAL)
Nainital, this the 1éth day ef April, 2004.
QUORUK ¢ HON. MR, JUSTICE S.R. SINGH, V.C.

HON. MAJ. GEN. K.K. SRIVASTAVA, A.ii,
O.A. No. 964 of 1999
Mahendra Singh Rawat S/0 Late Sri Pan Singh Rawat R/O Vill.
Lamtana, Fost lamgara, Tehsil and Distric-t Almerah.
aieibiis iis siaie o eessecdApplicant.
Counsel for applicant : Sri Manoj Tiwari.
Versus

1. Chaiman, Bailway Beard, Hail Bhawan, New Delhi.
2., General Manager (Persennel), Nexrthern Railway, Bareda

House, New Delhi.
3. Divisional Railway Manager, Nawab Yusuf Bead, Allahabad.
4. Union of India through General Manager, Northern Railway

Baroda House, New Delhi.
ersawsene .......Fbspendents.
Counsel for respondents : Sri S. Nadeem.

O RDE R (OBAL)

BY HON. iR, JUSTICE S.H, SINGH, V.C.

Heard Sri Manoj Tiwari, learned counsel fer the
applicant, Sri S. Nadeem, learned counsel for respendents

and perused the plegdings.

2, The applic-ant's father Late Pan Singh Rawat was
serving on the post of Fitter-Khalasi under the Lece Foreme
in Leco Shade, Allahabad. He died in harmess on 20.9.1976.
The applicant was seven years old at the time eof death of
his father. It is alleged that en attaining the age of
majority, the applicant made representatien seeking compa-
ssionate appeintment. One of the representatiengaddressed
te Meha Prabendhak (Kammik), Nerthern Railway, Baroda House

New Delhi has been annexed as Annexure~5 t¢ the O.A.

2. The grievance of the appléc-ant is that his case
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for compassienate appointment was noet censidered by the
respondents despite repeated representatiens. Accerdingly
the instant O.A. has been instituted for issuance of a
direction te the respondents te censider and appoint the
applicant on compassienate greund. Learned counsel
representing the respondents has submitted that applicatic

is highly belated and in,case, submits the learned counsel

L
the applicant has net made out any case for compassionate
appeintment.
4. Having heaxrd counsel for the parties and having

regard to the Railway Board's letter No.E/NG)I1I1/84/BCI/2é
dated 6.10.95 on the subject of time limit fer appointment
on compassionate appointment para 4 of which prevides that
wherever in individual cases of merit, it is ccnsidered th
justification exists for extending consideration teo cases
where death took place over 20 years @go or where the
applicatien for appointment is made after ever twe years
after attaining majoerity, or where the application has kee
made for other than the first son exr the first daughter,
the prier approval eof the Ministry ef Railways should be
obtained by forwarding a detailed proposel with specific
justificatien and personal recemmendaticn of the General
Manager in the prescribed profoma, circulated vide Board!
letter No.E(NG)I1l/87/HC-1/143 dated 19.1.1988. The '
applicant is the secend sen of the deceased Railway empley
whese death took place mere than 20 years ago in 197é.
Hewever, in view of the Railway Board's letter, aferestate
the time limit for appeintment on compassienate ground is
nomally 20 years but there may still be deserving cases
justifying appeintment on cempassienate ground beyend 20
years of the death of the Railway employee. Whether the
justificatien existed for appeintment of the applicatmt eve
after the noemmal peried of limitation is a question that

can be considered only by the concerned authority. We are
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therefore, pursuaded to dispose of the O.A. with a direct:
to the General Manager (Personnel), Nexrthern Railway,
Baroda House, New Delhi to consider the cases of the
applicant in accerdance with law and take appropriate
decision on his representation for appointment within a
period of four menths frem the date of receipt of a copy
of this order along with a copy of the last representatior

made by the applicant.

Do With the above observation, the O.A. is disposed

of with no oxder as to cests.
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AQM. V.C.

Asthana/



